FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RITZY CHEMICALS PRIVATE

LIMITED
RELEVANT PARTICULARS .
1. | Name of corporate debtor RITZY CHEMICALS PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 12/04/2007
3. | Authority under which corporate debtor is | ROC Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U74999DL2007PTC161977
Identification No. of corporate debtor
5. | Address of the registered office and principal office | DTJ 132, First Floor, DLF Tower-B, Jasola,
(if any) of corporate debtor South Delhi, New Delhi, Delhi, India,
110025
6. | Insolvency commencement date in respect of | 17.01.2024
corporate debtor (Order uploaded on NCLT website on
29.01.2024, Order Communicated to IRP on
01.02.2024)
7. | Estimated date of closure of insolvency resolution | 15.07.2024 (As per CIRP admission date i.e.
process 17.01.2024)
8. | Name and registration number of the insolvency
professional acting as interim  resolution | Parminder Singh Bhullar
professiona] Reg. No. IBBI/IPA-002/IP-NO1 127/2021-
2022/13700
9. Address and e-mail of the interim resolution
professional, as registered with the Board E-10/313, Mangal Puri Gali, Ghanupur Road,
Khandwala, Near Water Tank, Amritsar-
143104, Punjab
L Email: advocate.psb@gmail.com
10. Address and e-mail to be used for correspondence | Unit No. 302, 3rd Floor, Plot No. D-190,
with the interim resolution professional Sector-74, Industrial Area, Phase-8B, SAS

Nagar, Mohali-160071, Punjab
Email: cirpritzy@gmail.com

11.

Last date for submission of claims

15.02.2024 (As per order communicated to
IRP date i.e. 01.02.2024)

as Authorised Representative of creditors in a class
(Three names for each class)

12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the
interim resolution professional

13. | Names of Insolvency Professionals identified to act | Not Applicable

B

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

https://ibbi. gov.in/en/home/downloads

Not Applicable

]

Notice is hereby given that the National Company Law Tribunal — Bench —II, New Delhi has ordered the

commencement of a corporate insolvenc
17.01.2024. The creditors of Ritz
with proof on or before 12.02.20

y resolution process of the Ritzy Chemicals Private Limited on
y Chemicals Private Limited, are hereby called upon to submit their claims
24 to the interim resolution professional at the address mentioned against

entry No. 10. The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means. A financial creditor
belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative

from among the three insolvency professionals listed against entry No.13 to
of the class in Form CA- Not Applicable. Submission of false or mislead;

penalties.

Date: 01.02.2024
Place: Mohali

act as authorised repze

For Ritzy Chemicals Private Limited

Email — cirpritzy@gmail.com
Correspondence Address- Unit No. 302, 3rd
' Floor, Plot No. D-190,
Sector-74, Industrial Area, Phase-8B,

SAS Nagar, Mohali-160071, Punjab

—




FRIDAY, FEBRUARY 2, 2024

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF RITZY CHEMICALS PRIVATE I.IMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor RITZY CHEMICALS PRIVATE LIMITED

2. | Date of incorporation of corporate debtor | 12/04/2007

3. | Authority under which corporate .
debtor is incorporated / registered ROC Delhi

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor | U74999DL2007PTC161977

5. | Address of the registered office and DTJ 132, First Floor, DLF Tower-B, Jasola,
principal office (if any) of corporate debtor | South Delhi, New Delhi, Delhi, India, 110025

WELSPUI

CIN: L4520

Regd. Office : Welspun City, Village Versa

Corp. Office : Welspun House, Kamala Mills Compounc
Website: www.welspunenterprises.com |

velspun®enTERPRISES

Extract of Statement of Unaudi
for the quarter / nine mon

eg. No.
resolution professional IBBI/IPA-002/IP-N01127/2021-2022/13700

9, |Address and e-mail of the interim resolution |E-10/313, Mangal Puri Gali, Ghanupur
professional, as registered with the Board |Road, Khandwala, Near Water Tank,
Amritsar- 143104, Punjab

Email: advocate.psb@gmail.com

10.] Address and e-mail to be used for
correspondence with the interim
resolution professional

Unit No. 302, 3rd Floor, Plot No. D-190,
Sector-74, Industrial Area, Phase-8B,
SAS Nagar, Mohali- 160071, Punjab
Email: cirpritzy@gmail.com

=Y
=

.| Last date for submission of claims 15.02.2024 (As per order communicated

to IRP date i.e. 01.02.2024)

12.| Classes of creditors, if any, under clause (b) :
of sub-section (6A) of section 21, ascertained | Not Applicable
by the interim resolution professional

13.|Names of Insolvency Professionals identified to .
act as Authorised Representative of creditors | Not Applicable
in a class (Three names for each class)

14, (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

https://ibbi.gov.infen/home/downloads
Not Applicable

Notice is hereby given that the National Company Law Tribunal - Bench -Il, New Delhi has
ordered the commencement of a corporate insolvency resolution process of the Ritzy
Chemicals Private Limited on 17.01.2024.
The creditors of Ritzy Chemicals Private Limited, are hereby called upon to submit their
claims with proof on or before12.02.2024 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proofin person, by postor by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA- Not
Applicable.
Submission of false or misleading proofs of claim shall attract penalties. sd
Parminder Singh Bhullar
Reg. No. - IBBI/IPA-002/IP-N01127/2021-2022/13700
Interim Resolution Professional
For Ritzy Chemicals Private Limited
Email - cirpritzy@gmail.com
Correspondence Address- Unit No. 302, 3rd Floor,
Plot No. D-190, Sector-74, Industrial Area, Phase-8B,
SAS Nagar, Mohali-160071, Punjab

Date: 01.02.2024
Place: Mohali

6. | Insolvency commencement date in 17.01.2024 (Order uploaded on NCLT Sr. 31
respect of corporate debtor website on 2(9.01 .2054, Order No. PARTICULARS 20
Communicated to IRP on 01.02.2024) (Unau
7 EstiTated date of closure of insolvency <1:I 5.07.2024 (()':‘sz%ezr §3IRP admission 1 [Total income 7
resolution process ate i.e. 17.| : - "
8. |Name and registration number of the Parminder Singh Bhullar ParEronifor tie penoq fro".‘ Coptinuing operations
insolvency professional acting as interim (before tax and exceptional items) it

3 |Exceptional items (net)

4 |Net Profit for the period from continuing operations
before tax (after exceptional items) 1
5 |Net Profit for the period from continuing operations after tax
(after exceptional items and excluding non-controlling
interests)

6 [Net Profit / (Loss) for the period from discontinuing
operations after tax (1
(after exceptional items and excluding non-controliing interests)
7 [Net Profit for the period from continuing and discontinuing
operations after tax and after exceptional items and
excluding non-controlling interests

8 |[Total Comprehensive Income for the period from continuing
and discontinuing operations

(Comprising profit for the period (after tax) and Other
Comprehensive Income (after tax) and excluding
fion-controlling interests

9 |Paid-up equity share capital (Face Value Rs. 10/- each) 1
10 |Reserves (excluding Revaluation Reserve)

11 |Earnings per share (EPS) for continuing operations *
(a) Basic EPS (Rs)

(b)  Diluted'EPS (Rs)

12 |Earnings per share (EPS) for continuing and
discontinuing operations *

(a) Basic EPS

(b) Diluted EPS

*

Earnings per share not annualised for quarter and year to date resu
equity shares are adjusted except when the results would be anti-dil

Notes :-

1 The above is an extract of detailed format of quarterly and nine month
of the SEBI (Listing Obligations and Disclosure Requirements) Regu
results are available on the Stock Exchanges website www.n
www.welspunenterprises.com

2 Additional information on standalone financial results is as follows :-

NORTHERN RAILWAY

CORRIGENDUM
Ref: i) TenderNotice No.73/2023-2024 dated 06/12/2023.

i) Tender No. 15235234 due on 13/02/2024.
1.Inreference to above tender specification has been revised.
All other terms & conditions remain unchanged.

The Corrigendum has been published on website www.ireps.gov.in.
34212024

mmM&m

SERVING CUSTOMERS WITH A SMILE

DECOROUS INVESTMENT &

g 311
No. PARTICULARS 20
(Unau
1 | Total Income y 6
2 | Net profit for the period (before tax and exceptional items) 1
3 | Net profit for the period before tax (after exceptional items) 1
4 | Net profit for the period after tax
5 |Total Comprehensive Income for the period (after tax)

Place : Mumbai
Date : 1 February 2024

TRADING CO. LTD.
CIN: L67120DL1982PLC289090
Regd. Office: R-489, GF-B, New Rajinder
Nagar, New Delhi - 110060

Tel No.: 9910003638, And

Before the Central Government
Registrar of Companies, Delhi
In the matter of sub section (3) of Section 13
of Limited liability Act, 2008 and Rule 17 of
! the LLP Rules, 2009 :

TSI ROHA HOU
Q Ro H A FINANCE Corporate Office :

GROW WITH YOUR OWN HOME Sector 16, Noida,

POSSESSION NOTICE (Under Rule 8 (1) o

Whereas the undersigned being the authorized officer of F
“RHFPL”"), Having its registered office at JJT House, A 44
| Securitisation and Reconstruction of Financial Assets and Enf(

Email Id: decorous1982@gmail.com
Website: www.ditco.in

A NOTICE

Pursuant to Listing Agreement(s) with BSE Ltd. 1"

In the matter of LLP Act 2008, Section 13(3) and
In the matter of TaxEdge Boutique LLP (LLPIN-
AAQ-0646), having its registered office at Ground

.| Floor, Office No 2, D 248 Gali No 10, East Delhl ¢

1 Favmi Nagar Dalhi India 110002
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